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Action Taken Report on beha4ll"§i%ga rakhand Pollution Control
Board
In the matter of
Original Application no. 693 of 2023

In re: News item titled “Pollution Control Boards are the weak link”

appearing in Deccan Herald dated 24.10.2023

1. That the above-mentioned matter was listed for hearing on 27.05.2025
wherein the Hon’ble National Green Tribunal was pleased to issue the

following directions: -

5. In view of the above, the OA is adjourned with the direction to the
learned counsel appearing for the parties to place on record the
further development and the orders of the Hon ble Supreme Court on

the above issue on the next date of hearing.

. That in compliance with the aforementioned order, the instant action

taken report is being filed.

. It is humbly submitted that the Hon’ble Supreme Court in the matter
of W.P. (Civil) 13029/1985 (M.C. Mehta vs. Union of India & Ors.)
directed the State Boards to provide the updated status to CPCB by
20.09.2025.

. That the Member Secretary, UKPUB, vide letter dated 22.09.2025,
forwarded a status of total number of personnel against sanctioned

posts to the Member Secretary, CPCB. It was also informed that the

/fﬂ% 1|Page



advertisement for selection4t5t:1?l’chicntiﬁc and technical posts was
published on 22.09.2025, and currently, 1 personnel is working in a
technical post, and 10 personnel arc working in non-technical posts
from outsource. In this connection, a copy of the letter dated
22.09.2025 along with the report are collectively being filed and

marked as Annexure no. 1.

S. That it is pertinent to mention that the Uttarakhand Pollution Control
Board (UKPCB) is committed to ensure the compliance of the

directions given by this Hon’ble Tribunal.

6. The above report is being submitted for the kind consideration of

Hon’ble NGT.

Dated: 30™ September 2025

P

(Parag Madhukar Dhakate)
Member Secretary

P
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faw— Compliance of Hon’ble Supreme Court order dated 08-05-2025 in Writ Petition (C)
No. 13029 of 1985 titled as ‘M.C. Mehta Vs. Union of India & Ors’-reg.
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